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Paper I
Civil Law

Time: 3 hrs. Max. Marks: 200

Note: Attempt any eight questions

Q. 1.(a) Whatisthe procedure regarding the settlement of disputes
in connection with execution discharge or satisfaction of a decree before
the execution court? Can separate suit be filed for settlement of such
dispute?

(b) State the circumstances in which a person aggrieved by the

judgement of the court may apply for review of its judgment?

Q:2.(a) Distinguish between Res judicata and Res subjudice.

(b) When does a suit stand abated? What do you understand by
complete and partial abatement?

(c) A Plaintiff who is entitled to sue for possession and damages
files a suit for possession only. The suit is decreed. Can he file a suit
for recovery of damages? Give reasons for your answefr.

Q. 3. (a) Explain the provisions relating to unpaid seller’s lien and
stoppage in transit?

(b) (i) A purchases a hot water bottle from a chemist mentioning
the specific purpose for which he requires it. The bottle, while being
used by A’s wife bursts and A’s wife is injured. What are the remedies
of A against the chemist.

(i) A purchased rice from B being the whole content of a godown.
A had paid earnest moncy and had taken delivery of a part of rice.
Before the rest could be taken away, it was destroyed by fire. Who
will bear the loss? :

Q. 4. (a) “Acceptance is to an offer what a lighted match is to a
train of gun powder”. Explain with reference to its conditions and
incidents as dealt within English and Indian laws.

(45)
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(b) How far is it true that an agreement without consideration is
void?

Q. 5. (a) Distinguish between the contract for indemnity and
guarantee. How for do you agree with the maxim of law that you must
be damnified before you can claim to be indemnified? Refer to relevant
Jjudicial pronouncements?

(b) The plaintiff handed over to the defendant certain jewels for
the purpose of being melted and utilized for making new jewels. Every
day as soon as the defendant’s work for the day was over, the plaintiff
used to receive half made jewels from the defendant and put them into
a box in the defendant’s room, without-handing over the key to the
defendant. One night the jewels were stolen from the defendant’s room.
Discuss the remedy available to the plaintiff if any?

Q. 6. (a) Sharing of the profits is only a prima facie evidence of
the existence of partnership. The conclusive test is that of mutual
agency. Explain the above statement and refer to decided cases?

(b) Determine the existence of partnership in the following situation
and give reason in support of your answer.

A partnership firm was financially embarrassed and therefore, made
a compromise with their creditors B C D & E. Under the compromise
the property of the firm was assigned to all the four creditors. They
were empowered to carry on business, to share the profits among
themselves, till the debts have been discharged.

Q. 7. (a) What do you understand by the implied authority of a
partner? Discuss the scope of implied authority and statutory
restrictions there on?

(b) Discuss the situations in which a person who is not a partner
infact, is liable as if he were partner. Refer to statutory provisions and
decided cases?

Q. 8. (a) “As a general rule, the court will not direct the specific
performance of a part of a contract”, Comment. Is there any exception
to the above rule?

(b) Discuss the provisions of Specific Relief Act, relating to
recovery of possession of immovable property?

(c) A, a singer contracts with B, the manager of a theatre for two
nights in every week during the next two months. B agreed to pay A
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Rs.500/- for every night. On the sixth night A willfully absents from
the theatre and B, in consequence rescinds the contract.

Are A and B entitled to claim any compensation? If so, for what?
And under what provisions of law?

Q. 9. (a) What do you understand by the doctrine of ‘feeding.the
grant by estoppel’? What is the impact of the doctrine on purcl.la_ser’s
rights against vendor’s imperfect title? Refer to statutory provisions?

(b) What do you understand by the Cancellation of instruments?
When Cancellation may be ordered? What is the principle of
compensation on cancellation?

Q. 10. (a) Discuss the object of examination-in-chief, cross
examination and re-examination.

(b) What conditions must be satisfied by a person before he can
raise the plea of estoppel?

Q. 11. (a) Define ‘admission’ and enumerate the persons whose
admissions constitute evidence against another person. Distinguish
between admission and confession?

(b) What do you mean by a dying declaration? Discuss the
evidentiary value of a ‘dying declaration’. Refer to decided cases?

Q. 12. Write short notes on the following:—

(i) Leading question

(ii) Evidence accomplice
(iii) Circumstantial evidence
(iv) Privilege Communication

Paper 11
Civil Law

Time: 3 hrs. Max. Marks: 200
Note: Answer any five questions. Three must be from Part A, one
from Part B and one from Part C.
Part— A
Q. 1. Explain whether a decree of divorce can be granted in the
following cases:-
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(a) After one year of marriage the husband of wife ‘W’ has
become impotent.

(b) Againsta Husband ‘H’ a decree of judicial separation was

passed on 5-2-97 on the ground of adultery. Now he applies
for a decree of divorce.

(¢) On 19-8-97 an order of payment of maintenance was passed
against the husband H under section 125 of the Criminal
Procedure Code, 1973. Since then he is paying the
maintenance amount regularly to the wife. The wife now
applies for a decree of divorce.

(d) The marriage of W was solemnized when she was only 14
years old. After attaining the age of 16 years she has
withdrawn her company from her husband. Now, after
attaining the age of 18 years she applies for a decree of
divorce.

Q. 2. Write short notes on any four of the following:—
(a) Maintenance of a wife under a void marriage.
(b) Legitimacy of children of void and voidable marriage.
(c) Persons capable of giving a child in adoption.
(d) Rights of female heirs in dwelling houses.
(e) Lawful guardian of a minor widow.

Q. 3. (a) Who are Coparceners and what are their rights? State
whether a daughter, who wants to remain unmarried, can claim partition
in the Coparcenary property? '

(b). A Hindu female is survived by her adopted son, natural born

son and an illegitimate son. Upon whom her property will divolve and
in what ratio? Cite relevant sections.

Q. 4. (a) The husband is not providing maintenance to his wife

- because of her refusal to live with him. State whether the wife can

claim decree of dissolution of marriage under the Dissolution of Muslim
Marriages Act, 1939. Refer to decided cases.

(b) Examine the validity of the following:—
(i) A marriage with a woman undergoing iddat
(i) A marriage with a wife’s sister after the death of wife,

Haryana Civil Service Judicial Examination, 1998 49

(iii) A gift to an unborn person.

(iv) A gift by a mother to an infant child without delivery of
possession.

Q. 5. Write short notes on any four of the following:—
(a) Limit of testamentary power of a Muslim.
(b) Gift made during Murz-ul-Maut.
(c) Non payment of prompt dower.
(d) Nature of Muslim Marriage.
(e) Conditions of valid acknowledgement.
Part- B
Q. 6. (a) What is the significance of period of limitation?

(b) Whether the Limitation Act, 1962 applies to a proceeding under
Article 32 and 226 of the Constitution?

Q. 7. What are the days which could be excluded while computing
the period of limitation?

Q. 8. (a) Explain the doctrine of ‘Sufficient Cause’ for condonation
of delay.

(b) What is the limitation period prescribed for filling a suit in the
following cases:—

(i) By alandlord to recover possession from a tenant,
(ii) For compensation for false imprisonment.
(iii) To enforce a right of pre- emption.
(iv) For specific performance of contract.
Part-C

Q. 9. (a) What are the documents of which registration is
compulsory?

(b) Who can present a document for registration?
Q. 10. (a) Mention the document of which registration is optional.

(b) What is the time limit for presenting a document for
registration?
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Paper 111
Crimimal Law
Time: 3 hrs. Max. Marks: 200

Note: Answer any eight questions.

Q. 1. Compare the principles of joint liability for a criminal act
committed by several persons not exceeding four with that for a criminal
act committed by several persons not less than five bringing out clearly
the points of distinction, if any.

Q. 2. (a) Discuss the law of exemption from criminal liability in’
the case of minors. .

(b) A, an illiterate boy servant of 8 years stole a new Parker
Fountain Pen, worth Rs.200/- from the Table of his employee and sold
it to B, a student of law aged 21 years for Rs.10/- only. Both A and B
are put on trial. The former is charged with theft and the latter for
receiving stolen property. How would you, as a judge, decide the case?

Q. 3. (a) Describe in your own words the difference between
Murder and Culpable Homicide not amounting to Murder.

(b) Ahas an enlarged spleen. B knows this and gives him a kick on
the abdomen which ruptures the spleen. A week later A dies in
consequence of the injury received. Discuss the guilt of B.

(c) A intending to kill B, shoots at him but the shot misses him and
accidentally shoots C whom he never intended to injure. C dies on the
spot. Discuss the guilt of A. »

Q. 4. (a) Point out distinction between ‘Kidnapping’ from lawful
guardianship’ and ‘Abduction’.

(b) Distinguish between ‘Rape’ and ‘Adultery’.

(c) M, an unmarried daughter of A, was born at midday on
20.8.1980. She agrees to go with her paramour B without her parent’s
consent or knowledge between 20th August and 21st August 1998 at 3
a.m. B has sexual intercourse with her after a fortnight with her consent.
What offences, if any, have M and B committed? Discuss.

Q. 5. (a) Discuss the powers of Magistrate to issue order in urgent
cases of nuisance or apprehended danger. Refer to decided cases, if
any, on the subject.

r
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(b) How would a Magistrate deal with a situation when he finds
that a dispute concerning a piece of land between the two parties is
likely to cause a breach of peace?

Q. 6. (a) What is a charge? State its objects and particulars to be
stated therein. State the law in regard to mis-joinder of charges and
state what is the effect of material error in charge. |

(t?) A public servant was charged under section 409 LP.C Facts
constituting the charge also made out an offence under section 420

[.P.C., but he was not charged for this offence. Support your answer by
authorities, if any.

Q. 7. (a) How can a wife who has been abandoned by her husband

cor_npel him to maintain her? How does the criminal court enforce its
maintenance?

(b) When is a wife not entitle to maintenance for her husband?

(¢) How does Cr.P.C. provide for maintenance of Children and
aged Parents?

Q 8. (a) ine a critical appraisal of the provisions relating to
anticipatory bail in the Code of Criminal Procedure, 1973.

(b) Discuss the guiding principles for the grant of bail in bailable
and non-bailable offence.

Q. 9. (2) Under what circumstances can evidence given in a former

judicial proceeding be used to prove in a subsequent proceeding the
truth of facts stated therein? Discuss.

(b) AF an i.nquiry before a committing Magistrate, an approver
Was examined-in-Chief. The accused were not asked to Cross-examine
him. "!‘h.e approver died before trial. Is this evidence before the
committing Magistrate admissible at the trial? Give reasons for your
answer.

(c) Distinguish between an Admission and a Confession.

Q.. 10.. At the trial of A for the murder of her husband, B by
administering arsenic to him, evidence is offered to show that:

(a) A is in habit of Poisoning People.

(b) A had in similar circumstances administered arsenic of two
of her children.

1
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(c) B had shortly before his death stated that he had been
Poisoned by his wife, but had not complained about it.

(d) A and B used to have frequent quarrels.
(e) B had, three days before his death, written a letter to a
friend complaining of his failing health.
Discuss fully whether the evidence offered is admissible in any of
these cases?

Q. 11. (a). A witness for the plaintiff was asked in cross-
examination whether he had demanded a sum of Rs. 10,000/- for giving
evidence on behalf of the defendant. The witness denies the allegation.
Can evidence be produced to contradict the denial of the witness? Give
reasons.

(b) A witness is asked whether he was not dismissed from the
service of the Corporation of Ambala for dishonesty. He denied.
Evidence is offered to prove that he was dismissed for dishonesty. Is it
admissible? Give reasons.

(c) Can a party cross- examine his own witness; if so, under what
circumstances?

Q. 12. (a) Indian Evidence Act, 1872, declares an accomplice to
be a Competent witness and a conviction is not illegal even if it is
based on the uncorroborated testimony of an accomplice, while this
Act also allows a court to presume an accomplice to be unworthy of
credit uniess he is corroborated ... ..uaterial particulars. Do you see any
contradiction in this Act in this regard. Discuss and elaborate your
views with reference of decided cases on the subject.

(b) Differentiate between the evidence given by an accomplice
and a co-accused and decide upon the evidentiary value of each of
them.

(c) A and B are being Jointly tried for the murder of C. A makes a
confession in which he says that he alongwith B went to the room in
which C was sleeping, that A stood at the door as he felt nervous and
B went inside and shot C dead. How far can this confession be used
against B?

'

} B
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English Composition

Time: 3 hrs. Max. Marks: 200
1. Write an essay on any one of the following:—
(a) Right and Responsibilities of a Citizen
(b) My idea of a Just Society
(c) Globalisation and Media
(d) Empowering People through Literacy

Hindi
Time: 3 hrs Max. Marks: 100

1. Tt T fomg W =R @ =i A ey fafew:-

(F) TRV AHER |y R TR

(@) =mrufaest s faufaen

() 9Rd H g gl gaeEd iR gerEE)|

(&) ‘90 S R F wen, §U 7 K@ w7

(¥) woaa | Hifear =t gfie

(F) W I w1 IRl

(®) Y=ER: Tl 3R GHYE| 25
2. =l uie o=l & faudaies =g fafe:-

A9HH 2. Afqard
3qd 4. et
a6 IS

sifawie 8. Iufeufq

. THH 10. TTER 5
3. freem o 9 ot o & o1 forme S ol | wEm
Fifera-
(F) Q@ FgHM
(@) e S
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() FW FH A0
() W2 e
(¥) T3 ga
() T G o
(B) @1 A @ E-H 9w
(§) =R H I I SR
(9) o™ & W Rfad & T™
(31) <ien =1 o1 S5 10

. e | 9 fel i w ogg s fafeu:-

(%) F991 O 98 TF A H1 FI

(@) W I 7Y Aqew T

(M) T{H ™Y ¥ w1 gy =ifew

(9) BRI ¥ Py T H

(¥) ¥ 7¢ wied w3 € fF 9em Tt g

(F) ¥ THR gl gawar g

(®) &3 TH 99 | WE 9w F 9o B

(3) 30 foemy w3 T

(F) # i Y il &1 =R Ae § e gem

(F) w1 F queiea 5 afedt v € 5

. &Iew | @ T e % oEr sw Af-

(%) 3 a8 aRem +ar @ 9%a =
(T H1 9% FAEY)
(@) fis ¥ 3= gH T
(39 19 1 TqH T T v fafen)
(1) 9 g™ q "l A& S

(I wgfer)

%
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(4) T Fel IR §E @ 99 T
(FgH § WA a9 | a=fen)

(F) foo® 3 =i w1 qen w1 SR R U-wi @
S e em

(et & BH-T 99 8) 5
6. 39 U &1 fet ¥ era Hifvu-

Every right-minded Indian would denounce the Government of
UNITED STATES OF AMERICA for Acting as a policeman of the
world. It’s true that terrorism is a dangerous thing for people of the
world. But where was the U.S. when terrorists were killing hunderds
in Punjab? where was the U.S. when terrorism destroyed Charar-e-
Sharif hi Kashmir? Where was the U.S. when terrorists were killing
and are killing people in Assam & Kashmir? Where was the U.S. when
serbs were killing Muslims & Now Albanians in Yugoslavia? In
attacking sovereign states of Sudan & Afganistan U.S. government is
resorting to unconstitutional means to redress a genuine problem?
Instead, it should get together with the countries which are facing
terrorism, and together wage a war against it.-

7. frfafea sEaen § 9 5= @ =t = #ifw.-
(%) uxdt & 91 B B, AR S A,
& # wa IEFEa | =H gehear s,
SATEd & %l B Hefheldhl SEH &I,
Vel | TR T S, B § S e B,
e da-uid gos i Rredt g sty frem
3t

“maft Hferelt, wSE, T ® @R,
T A HE ft 9 g TE wEd-
fffa ®, st = v 91
79, ot I = g w1
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TR TR € o wa ?-
@ ot fowe el =5 wea ¥,
FH AT FHeA @,
o awa & fF g fawa, 7 =@ <
e il sTer-gmael Ften-
wepfd ¥ Fapd 9@ € W
(@) =it freaE 3 =R a9 ®t R Wea & 9R) SAfawhr
fara foF SHige ST IR Tl STFaT €, W feaRet 267 &I 9
e ot 1 ST o ST oft W IR v oft <@, 3T gl
T & ¢, gfesdl |+t g, e ®fud €, TR Il w1 Su
Y & TR S g3 -9 3 3reft g Y o R I ARd
21 oR 31 ufweel ferRed § gad @1 O W of AR A A
g ot 5 iR @ @ T ERh
: e
afew, wen, 7, T, SER-HR oRe w9 § ueeE
AT AR W H TEe F §1 o w1 S favserdt
=T 9@ ® 9% 39 fafay w9 § 9eR o 81 Ful 9 w9 H |
ofic @ depht & 3 A T T fra ved ¥, g s |
AR F 3fe § 3 TF g 81 S ok uged ®, 9% ToE |
Tepfy & 3=1E 987 1 THHR F ¢ SR 6 A e 2l g |
YHR & SER-9e & fafay S @ 99 g IR @ fau wrems
2l 15




